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+[Tue DEPUTY MINISTER or
RAILWAYS (Surr SuAaH Nawaz
Knan): (a) The arrangements made
for obtaining Hindj books for the Lib-
rary of the Ministry of Railways,
which is a departmental reference
Library containing primarily techni-
cal books and publications on Rail-
ways and allied transport subjects,
include consultation of various trade
lists, the catalogues of the Publica-
tions Division of the Information and
Broadcasting Ministry and the Indian
National Bibliography,

(b) Four.]
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4[HINDI-KNOWING STAFF IN THE MIN-
ISTRY OF FOOD AND AGRICULTURE

.. 388. Smrr A. C. GILBERT: Willthe
Minister of Foop AND AGRICULTURE be
pleased to state:
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(a) the number of employees in
his Ministry, excluding Class IV em-
ployees, who possess matric or higher
qualification in Hindi; and

(b) the number of employees, out
of them, who are a; present doing
their office work in Hindi also?]
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+[Tue DEPUTY  MINISTER oF
AGRICULTURE (Ssrr M. V. KrisH-
NAPPA):  (a) 725,

(b) 27.1

OVER-PAYMENTS TO STAFF OF Ex-CASH
CONTRACTORS

389, Mirza AHMED ALI: Will the
Minister of RaiLways be pleased to
state:

(a) whether it is a faet that over-
payments were made to certain staff
of the ex-Cash Contractors of the Old
North Western Railway by the
Accounts Branch, Northern Railway,
Delhi while fixing their pay to bring
them on the prescribed scale in 1954;

(b) whether any audit note was
issued by the Chief Auditor, Northern
Railway, Delhi, in connection with the
inflated rates of pay in 1956, and
whether the audit note has not so far
been finalized, although a period of 5
years has elapsed; and

(c) if the answer to parts (a) and
(b) above be in the affirmative, what
are the reasons which come in the
way of finalization of the audit note;
and what action Government have
taken to avoid the recurring loss, and
what is the total amount of over-pay-
ments involved?

+[ 1 English translation.



